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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 
 
 

       Coram: 
1. Shri Ashok Basu, Chairperson 
2. Shri K.N. Sinha, Member 
3. Shri Bhanu Bhushan, Member 
4. Shri A.H. Jung, Member 

   
Petition No.148/2005 

 
In the matter of 
 Direction to NTPC to tie up and procure adequate quantum of Gas/RLNG 
for Anta, Auriya, Dadri CCGT stations and for settlement of issues relating to 
scheduling, metering and UI accounting of gas and liquid generation separately, 
levy of capacity charges proportional to gas fired generation, charging of variable 
charges as per actuals and supply of information. 
 
And in the matter of 
 Punjab State Electricity Board    …. Petitioner 
   Vs 

1. National Thermal Power Corporation Ltd., New Delhi 
2. Delhi Transco Ltd., New Delhi 
3. Uttar Pradesh Power Corporation Ltd., Lucknow 
4. Uttaranchal Power Corporation Ltd., Dehradun 
5. Himachal Pradesh State Electricity Board., Shimla 
6. Power Dev. Deptt, Govt. of Jammu & Kashmir, Srinagar 
7. Power Department, Chandigarh 
8. Jaipur Vidyut Vitran nigam Ltd., Jaipur 
9. Ajmer Vidyut Vitran Nigam Ltd., Ajmer 
10. Jodhpur Vidyut Vitran Nigam Ltd., Jodhpur 
11. Haryana Vidyut Prasaran Nigam Ltd., Panchkula 
12. Northern Regional Power Committee, New Delhi 
13. Northern Regional Load Despatch Centre  ….. Respondents 

 
The following were present: 
 

1. Shri T.P.S. Bawa, OSD, PSEB 
2. Shri Padamjit Singh, PSEB 
3. Shri V.K. Gupta, Consultant, PSEB 
4. Shri V.B.K. Jain, NTPC 
5. Shri I.J. Kapoor, NTPC 
6. Shri Shankar Saran, NTPC 
7. Shri D.G. Salpekar, NTPC 
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8. Shri P.P. Francis, NTPC 
9. Shri Sarit Maheshwari, NTPC 
10. Shri Ajay Dua,NTPC 
11. Shri T.K. Srivastava, UPPCL 
12. Shri Vikas Gupta, AE, UPCL 

 
 

ORDER 
(DATE OF HEARING: 24.1.2006) 

 
Heard Shri Padamjit Singh for the petitioner and Shri V.B.K. Jain, for the 

first respondent.  

 

2. The petitioner has, inter alia, sought a direction to the first respondent to 

augment gas/RLNG supply to its generating station in Northern Region to achieve 

annual PLF of 80% or more on gas firing and to give a committed time schedule for 

achieving the same. The representative of the first respondent has submitted that a 

detailed time schedule for augmenting supply of gas to these generating stations 

will be finalized within a period of 3 months and submitted to the Commission for 

its consideration. He prayed for time accordingly. We allow time as prayed for.  

 

3. The petitioner has sought formulation of methodology for metering and UI 

accounting of gas-fired energy and liquid-fired energy separately. Mixed fuel firing 

of gas turbines should be discontinued to facilitate separate UI accounting for gas 

and liquid firing. It will involve installation of separate meters for measuring gas-

fired energy and liquid-fired energy and also extra cost. This matter needs to be 

first discussed at the Regional Power Committee.  
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4. We direct that the time schedule finalized by the first respondent as also the 

separate metering arrangements shall in the first instance be discussed at 

Northern Regional Power Committee and the outcome of such discussions shall be 

placed on record by the Member Secretary latest by 15.4.2006. 

 

5. The petitioner has sought directions to the first respondent for supply of 

details of agreement/MOU/arrangement with Gas Authority of India Ltd and other 

gas suppliers entered into for supply of gas and RLNG. The representative of the 

first respondent has undertaken to furnish copies of the requisite documents to the 

petitioner and other respondents within two weeks. Let the necessary details be 

furnished accordingly. 

 

6. List this petition for further directions on 25th April 2006. 

 

 Sd/-   Sd/-    Sd/-   Sd/- 
(A.H. JUNG)  (BHANU BHUSHAN) (K.N. SINHA) (ASHOK BASU) 
 MEMBER   MEMBER     MEMBER  CHAIRPERSON 
 
New Delhi dated the 30th January 2006 


